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Advocate for the Respondant(S) :6aAYc 	 1 
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1. 	 3.03.2009 	On the prayer of Mr. D. Barman, 

-- - 	/ 	 kaned counsel appearing for the Applicant, 

c this mater on 25.03.2009 for admission 

- 	
be*re the Divisional Bench 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.45 of 2009 

DATE OF DECISION: 25.03.2009 

Shri Mani Ram Nath 
..................................................................Applicant/s. 

Mr.D.Barman 
.........................................................Advocate for the 

Applicant/s. 

- Versus - 
U.O.I.&Ors 

................................................................R espondent/s  

Mr.B.C.Pathak, Standing counsel for Central Silk Board. 
............................................................Advocate for the 

Respondents 

CORAM 

THE HON'BLE MR.A.K.GAtJR, JUDICIAL MEMBER 
THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether Reporters of local newspapers may be allowed to 	Yes/No 
see the Judgment? 

Whether to be referred to the Reporter or not? 	 Yes/No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 Yes/No 

Judgment delivered by 	 Judicial Member 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.45 of 2009. 

Date of Order This, the 25th  day of March, 2009. 

THE HON'BLE MR. A.K.GAUR, JUDICIAL MEMBER 

THE HON'BLE MR. KHUSHIRAM, ADMINISTRATIVE MEMBER 

Shri Mani Ram Nath 
S/o Late Hashi Ram Nath. 
Vill: Dakhin Bordol, P.O: Bordol 
P.S: Rangiya, working as TSF'W, Grade-IV 
in the office of the Director (NE) 
Central Silk Board, Guwahati 
presently residing at Dhyan Singh Mansion 
R.G.Barua Road, near Assam State Zoo 
Guwahati-781 005, District: Kamrup 
Ass am 

.Applicant. 

By Advocates:. 	Mr.B.Ramchiary, Mr.D.C.Talukdar & Mr.D.Barman 

- Versus -. 

The Union of India represented by the 
• 	 by the Secretary to the Govt. of India 

Ministry of Textiles, 	New Delhi 
PIN: 110 001. 

The Member Secretary 
Central Silk Board 
Bangalore 
PIN: 560 068. 

The Director (North East) 
Central Silk Board 
Zoo Road, Guwahati 
PIN: 781024. 

Respondents. 

By Mr.B.C.Pathak, Standing counsel for the Central Silk Board 
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ORDER(OIAL) 

A.K.GAUR, MEMBER(J): 

We have heard Mr.D.Barman, learned counsel for the Applicant 

and Mr.B.C.Pathak, learned Standing counsel for the Central Silk Board. 

We are satisfied that justice will be met if the Applicant is 

directed to prefer a representation along with the order passed by the 

Hon'ble High Court before the Respondents. If such a representation is 

submitted by the Applicant to the Respondents along with the order of the 

Hon'ble High Court within ten days from the date of receipt of this order, 

the Respondents are directed to consider the grievance of the Applicant 

and dispose of the same by passing a speaking order thereon within a 

period of three months thereafter. Be it noted here that we have not passed 

any orderon the merits of the case. 

The O.A. is disposed of as above. 

(KHUSHIRAM) 
ADMNISTRATIVE MEMBER 

KP--,  

(A.K.GAUR) 
JUDICIAL MEMBER 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAI-IATI BENCH, 

AT GUWAHATI- 

(An application under section 19 of the Central Adminitta.tve-TribtinatAZtJ 

ORIGINAL APPLICATION NO. 	 /2009 

Shri Mani Ram Nath .................Petitioner. 

- Vs - 

Union of India and others ..................... Respondents. 

I 	SYNOPSIS 

1. 	The rarticulars against which this application is made: 

The applicant is a Central Governmentemployee working as TSFW, 

Grade- IV staff in the Office of the Director (N.E.), Central Silk Board, 

• Ministry of Textiles, Govt. of India, Guwahati. The applicant has been kept 

away from attending his Office duties by the Respondent authorities due to 

criminal case pending against the applicant. The competent authorities, vide 

- No. CSB-2(6) /93 Labour, dated 07.05.1997 issued by the Asstt Secretary 

• (Law), Central Silk Board, Ministry of Textiles, Govt. of India, Bangalore, 

directed the Director (NE), Central Board, Guwahti to convey approval of the 

competent authority to suspend the applicant pending inquiry from the 

date mentioned in the order and to keep away from work by paying 

Subsistence Allowance as per Rule, 50% of the wages which the workmen is 

entitled to immediately preceding the date of suspension for the first 90 

days of suspension and 75% of such wages for the remaining period of 

suspension proceedings. But inspite of the authorities direction mentioned 

above, the Respondents have not issued any written suspension order nor 

paid the subsistence allowance in compliance of the said direction till date. 

Hence, this application has been filed seeking justice. 

Relief sought for: 

For an appropriate direction to the Respondents to pay the 	• 

subsistence allowance in compliance of the authority's said direction and as 

admissible under the provisions of Rules FR 53. 

Filed by 
Civ. T1Ah- 

Advocate, G.H.C. 
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• BEFORE THE CENTRAL ADMINISTRATIVER WEC!jJ 

(An application under section 19 of the Central Administrative Tribunal Act.) 

ORIGINAL APPLICATION NO ' 	 /2009 

Shri Mani Ram Nath .................Petitioner. 

—Vs- 

Union of India and others.....................Respondents. 

LIST OF PARTICULARS OF THE CASE: 

Date: Particulars Page No. 

• 	 11/14.3.1988- : Initial engagement as daily wage basis:- Annexure- I. 

14.10.1993 : Converted/appointed as TSFW,  Grade IV Annexure- II. 

07.05.1997 : Direction for suspension and payment of 

• subsistence 	allowance to the petitioner- Annexure-HI. 

13.09.1999 :Hon'ble High Court's Judgments Annexure- IV & V 

• 	 27.09.1999 : Petitioner's representation, Annexure- VI. 

• 	 08.08.2001 : Respondents correspondence letter, Annexure- VII. 

20.02.2007 : Respondents correspondence letter, Annexure-Vill. 

20.10.2008 : Respondents correspondence letter, An nexure-IX. 

• 	 22.12.2008 : Medical fitness certificate Annexure-X. 

Filed by 

Advocate, G.H.C. 

Date:- Ie13Io1 
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BEFORE THE CENTRAL ADMINISTRATIVETIBUNcuwAHATrBENCH, 

AT GUWAHATI 

(An application under section 19 of the Central Administrative Tribunal Act.) 

ORIGINAL APPLICATION NO. 	q 	/2009 

Shri Mani Ram Nath .............................Applicant. 

-Vs- 

Union of India and others.....................Respondents. 

SI. 

 

 

 

 

 

 

 

 

 

 

 

 

Particulars 

Body of application: 

Affid3vit/V.a4-ioi 

Annexure - I 

Annexure - II 

Annexure - III 

Annexure - IV 

Annexure V 

Annexure - VI 

Annexure - VII 

Annexure - VIII 

Annexure - IX 

Annexure -x 

I N D E X 

Page No. 

.9 

10 

11 

19 

Qo 

9-1 

Filed by 

-rkYf&4l cA.TodiLo- 
Advocate, G.H.C. 



1 	
2.009 

UW 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH,AT GUWAHATI 

(An application under section 19 of the Central Administrative Tribunal Act.) 

ORIGINAL APPLICATION NO 	/2009 

Between - 

Shri Mani Ram Nath, S/o Late Hashi Ram Nath, 

Service by profession, viii- Dakhin Bordol, 

P.O.- Bordol, P.S.- Rangiya, working as TSFW, 

Grade-IV in the Office of Director (NE), Central 

Silk Board, Guwahati, presently residing at 

Dhyan Singh Mansion, R.G. Barua Road near 

Assam State Zoo, Guwahati-781005, in the 

District of Kamrup, Assam. 

Applicant. 

Vs - 

The Union of India represented by the 

Secretary to the Govt. of India, Ministry 

of Textiles, New Delhi, PIN- 110001 	_- 
( 

The Member Secretary, Central Silk 

Board, Bangalore, PIN- 560068.—' 

The Director (North East), Central Silk 

Board, Zoo Road Guwahati, PIN-

781024 
Respondents. 

DETAILS OF APPLICATION 

1. 	The particulars against which this application is made: 

This is an application under section 19 of the Central Admihistrative 

Tribunal, Act, 1985 before this Tribunal for a direction to the Respondent 

authorities to pay the subsistence allowance to the applicant during his 

under suspension period w. e. f. 10/06/1996 onwards as per admissible 

under F.R. 53 of the Fundamental Rules and Supplementary Rules in 
Contd. to. .p/2 

17 
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'uwahati Bench 

compliance with the direction of the competFiithorities, vide - No. CSB-

2(6) /93 Labour, dated 07.05.1997 issued by the Asstt Secretary (Law), 

Central Silk Board, Ministry of Textiles, GOVt. of India, Bangalore. The 

applicant is a Grade IV staff working as time Scale Farm Worker (TSFW) in 

the office of the Director(N E), Central Silk Board, Guwahati, now he is 

under suspension due to his arrest by the police on 10.06.1996 in 

connection with All Women police P.S. Case No. 16/96 u/S 498(A), I.P.0 on 

complaint lodged by his wife with the All Women Police Station, Panbazar, 

Guwahati. Inspite of the direction of the competent authority for payment 

of subsistence allowance to the applicant, the Respondents have not paid 

the subsistence allowance till date inspite of repeated approach to the 

Respondent authorities for payment of his subsistence allowance. Hence, 

this apjlication has been filed before this Hon'ble Tribunal seeking justice. 

2 	Limitation: 

The applicant declares that the instant application has been filed 

within the limitation period prescribed under section 21 of the Central 

Administrative Tribunal Act, 1985. 

3 	Jurisdiction 

The applicant further declares that the subject matter of the case is 

within the jurisdiction of this Hon'ble Administrative Tribunal. 

4. 	Facts of the case: 

4.1. 	That the applicant is a citizen of India and a permanent resident of 

Assam, presently residing at the above mentioned location and as such the 

applicant is entitled to all rights, privileges and protections guaranteed under 

the Constitution of India and other statutory laws of the land in force for the 

time being. 

4.2. 	That the petitioner begs to state that the petitioner is hailing from a 

very poor family, due to poor condition of the family the petitioner could 

read only up to High School level education and he was compelled to leave 

his study and was in search of a job to support in maintaining his family as 

well as his livelihood. 

4.3. 	That the applicant respectfully begs to state that the applicant 

was erjaged by the Respondent authorities on his application initially as 

casual Labourer on daily wage basis under the Officer in Charge Reeling and 

Contd. to. .p/3 
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Weaving and Cold Storage Unit at 
	

RTH 

EAST)/II-32/87-88/16165, 	dated 11/14.03.1988. Subsequently, the 

applicant was converted/appointed as Time Scale Labourer w.e.f.18.03.1993 

in the Office of the Director (N E), Central Silk Board, Ministry of Textiles, 

Govt. of India, Guwahati, 	vide letter No. CSB/MSDP/2/38/92- 	C 

93/ACCTSIrSLS/3093, dated 14.10.93 issued by the Director (NE), Central 

Silk Board , Ministry of Textiles, Govt. of India, Guwahati. Pursuant to the 

said order the applicant joined and since then he has been working as 

Grade IV staff in the office of the, Director, Central Silk Board, Guwahati till 

date. 

Copies of letters dated 11/14.03.88 and dated 14.10.1993 are 

annexed herewith as Annexure I & II respectively. 

4.4 	That the applicant respectfully begs to state that during his service 

period, in the year 1995, the applicant married to a daughter of a well to 

do family, namely- Smt. Anjali Devi. Due to the difference of status of living 

condition between the applicant and his newly married wife, Smti Anjali 

Devi, sometimes there were family discord between the husband and wife. 

The parents of his wife and other members of their family being working in 

the Police Department, they were always trying to dominate by interfering 

the family life of the applicant. At one time, the family discords reached up 

to the extreme point and at the behest/instigation of the parents, the wife of 

the applicant, Smti Anjali Devi lodged an Ejahar against the applicant before 

the All Women Police Station, Guwahati involving him with domestic 

violence/ demand of dowry etc. allegedly stating with fabricated / concocted 

stories. On the basis of said complaint, a case was registered by the Police 

as AI Women Police P.S. Case No.1'6/96 U/S 498(A), I.P.C. and on 

accusation of criminal offence the petitioner was arrested by the police on 

10.06.1996. The applicant was kept in jail for a period of more than two 

months for which the authority, vide- No. CSB-2(6)/93-Labour, dated 

07.05.97 issued by the Asstt. Secretary (Law), Central Silk Board, Ministry 

of Textiles, Govt. of India. Bangalore, directed the Director (NE), Central 

Silk Board, Guwahti to convey approval ot the competent authority to 	LI 

suspend the applicant, Shri Maniram Nath, TSFW, MSDP, Guwahati, 

pending inquiry from the date mentioned in the order and to keep 

away from work by paying subsistence allowance as per Rule, 50% of the 

wages which the workmen is entitled to immediately preceding he date of 

Contd. to. .p/4 
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suspencion for the first 90 days of suspensi  n and 70,to6 	tefrces for 

the 	remaining 	period 	of 	suspension 	proceedings. 	But 	inspite 	of 	the 

authorities said direction, the Respondentshave not issued any written 

suspension order nor paid the 	subsistence allowance to the applicant till 

date. 

A copy of letter dated 7.05.1997 is annexed herewith as Annexure 
III. 

4.5. 	That the applicant respectfully begs to state that the applicant after 

his release from jail on bail, while he went to resume his duty the applicant 

was kept away from his duty by the Respondents as per direction of the 

authorities, due to criminal case pending against him. But the Respondent 

have not issued any notice of suspension order in written to the applicant 

nor he has been paid his subsistence allowance during his under suspension 

period from the date of his arrest on 10.06.1996 till date. Now, due to non- 

payment of subsistence allowance, the applicant has been facing untolerable 

acute financial hardship for maintaining his family. Even the applicant was 

compelled to work as labour on daily wage basis on the road side portable 

Tea Stall just to maintain his livelihood. Inspite of repeated approach to the 

Respondents for payment of his due subsistence allowance, the Respondent 

authorities have not paid his due subsistence allowance as admissible under 

FR 53 till date. 

4.6. That the applicant begs to state that for non payment of his 

due subsistence allowance by the Respondent-authorities inspite of the clear 

direction of the competent authorities, as admissible under the provisions of 

Rules F.R.53 of the Fundamental Rules and Supplementary Rules, the 

applicant had to file a Writ petition before this Hon'ble Court, vide - C. R. 

No. 417/97 praying for his reinstatement in service or to pay his 

subsistence allowance. However, as the reinstatement is not 

permissible under the provision of law, the petitioner was verbally instructed 

by the Respondents to withdraw his said Writ petition giving hope of 

paying subsistence allowance as per provisions of law. Accordingly, with the 

hope or getting subsistence allowance from the Respondents, the applicant 

filed a Misc. case for withdrawal of the said writ petition , vide - Misc. Case 

No.1008/99 and on the basis of said Misc. case the Writ petition C.R. No. 

417/97 was dismissed on withdrawal, vide JLidgment/ order dated 13.09.99 

passed in Misc. Case -No. 1008/99 and CR No.417/97. 

Contd. to. .p/5 
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Copies of judgment/ order dated 13.09. are 

Annexure IV & V respectively. 

4.7. 	That 	the 	applicant 	respectfully 	begs 	to 	state 	that 	inspite 	of 

withdrawal of the writ petition C.R. No. 417/97, the Respondents authorities 

have not taken action to pay the due subsistence allowance to the applicant ' 

as admissible under the provision of Rules F.R. 53 of the Fundamental Rules 

and Supplementary Rules till date. The applicant has been approaching the 

Respondent authorities repeatedly on different occasions from time to time 

by submitting representations to the Respondent authorities to pay his due 

subsistence allowance. The Respondents authorities advised the applicant to '3 

submit the present position of the Criminal Case No. 16/96 u/s 498(A), 	I.P. 

C. 	in details indicating date-wise events supported by the documents to 

consider 	the 	proposal 	for 	reinstatement, 	vide- 	No. 	CSB/MSSO/ 

1/1/193/93/ES/PF-MRN/8023, dated 21.02.2007 and also advised to submit 

the copy of judgment passed by this Hon'ble High Court in Misc. Case No. 

1008/99. The highest competent authority of the Department also directed 

the Deputy Director (A & A), 	Muga Silk Worm Seed Organization, Central 

Silk Board, Guwahati, to furnish the present position of the Criminal Case 

No. 16/96 U/S 498-A I.P.C. pending against the applicant, Shri Mani Ram 

Nath, TSFW, if the said case has been found disposed off, 	vide No. CSB- 

2(11)/97-Labour (Law) dated 15.12.2008. In response to the direction of the 

Respondents as advised, the petitioner had already submitted the copies of 

Judgment passed in Misc. Case No. 1008/99 and C.R. No.417/97 to the 

Respondents. However, it is to be stated that the said Criminal case No. 

16/96 U/S 498(A), I.P.C. registered as G.R. No.2271/96, is pending before 

the learned Court of the Chief Judicial Magistrate, Kamrup Guwahati till date. 

Since, the Criminal Case is still pending against the applicant, the applicant 

is not entitled to be reinstated in his service under the provisions of law 

however, the subsistence allowance could have been paid to the 

applicant by the Respondent authorities as admissible under FR-53. The 

applicant approached the respondent authorities praying for payment of his 

due subsistence allowance from time to time in compliance of the 

competent authorities standing direction as well as admissible under 

the provisions of the Rules F.R. 53 but the Respondent authorities have 

been denying the claim of the applicant to pay the subsistence allowance. 

Copies of letters dated 27.09.99, 08.08.2001, 24.02.2007 and 

20.10.2008 are annexed herewith as Annexure VI, VII, VIII and IX 

respectively. 

Contd. to. .p/6 
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4.8. That the applicant respectfully begs\to statjtt' 	hti 

process of trial of the said criminal case, G.R. No.2271/96 in the Court of 

Chief Judicial Magistrate, Kamrup, Guwahati - in connection with All Women 

Police P. S. Case No.16/96 u/s 498(A), I.P.C., the applicant, due to 

suffering from financial hardship and working hard labour daily labourer just 

to maintain his family and his livelihood, his health was deteriorated day by ç 

day as a result he was suffering from serious illness, Koch' s (T.B) for which 

he had to undergo for medical treatment under a Registered Medical 

practitioner for a period of about more than 1 1/2  years. In this regard, the 

Doctor issued a Medical Certificate in favour of the applicant, vide- dated ' 

22.12.2008 (copy enclosed). But due to the absence of the petitioner in 

appearing before the trial Court in connection with the aforesaid Criminal 

case, while the petitioner was under treatment due to his suffering from 

Koch's T. B, a non-bailable warrant was issued against the applicant for 

default of his appearing in the trial court as learnt from the reliable sources 

of the applicant did not receive any notice/warrant of NBW from the Court 

nor informed by the counsel/Advocate of the applicant till date. However, 

the applicant has engaged an Advocate newly to take step and to complete 

the process of trial of the said criminal case and on enquiry by his engaged 

Advocate/Counsel, it was found that the said case has not been listed from 

the last date 21.5.2007 till date and no records of the said case could be 

traced out. There is no certainty when the said case shall be finally 

disposed off and the applicant shall have be remained under suspension till 

finally disposed of the said criminal case to be reinstated in his Service and 

as such, the applicant prays before this Hon'ble Tribunal for a direction to 

pay his subsistence allowance as admissible under the provision of Rules FR 

53 pursuant to the aforesaid direction of the authority, vide- No. CSB-

2(6)/93-Labour, dated 07.05.97 (Annexure C) 

A copy of medical fitness certificate dated 22.12.2008 is annexed 

herewith as Annexure-. X. 

4.9. 	That the applicant most respectfully begs to submits that it is 

apprehended that the Criminal Case GR No.2271/96 in connection with All 

Women Police P.S. Case No. 16/96 uis 498(A), I.P.C., now pending against 

the applicant in the Court of the learned Chief Judicial Magistrate, Kamrup, 

Guwahati, may be delayed in disposal and as such this Hon'ble Tribunal 

in exercise of power conferred, may be pleased to direct the Respondent 

Contd. to. .p/7 
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authorities to pay the due subsistence 	 ant 

admissible under the provisions of Rules, FR531n compliance of he. said 

letter No. CSB-2(6)/93-Labour, dated 07.05.97 

Grounds for relief with legal provisions: 

.5.1 	For that the respondent authorities have violated the provisions of 

Rules, FR 53 and in not complying with the letter No. CSB-2(6)/93-Labour, 

the dtd 07.05.97 	issued by 	Asstt. Secretary(Law), Central Silk Board, 

Ministry of Textiles, Govt. of India, Bangalore. 

5.2 	For that there is a strong suspicion of manipulation of records of Q 

the applicant most respectfully begs to submits that it is apprehended that 

the Criminal Case GR No.2271/96 in connection with All Women Police P.S. 

Case No. 16/96 U/S 498(A), I.P.C., now pending against the applicant in the 

Court of the learned Chief Judicial Magistrate, 	Kamrup, Guwahati, may be 

delayed in disposal and as such this Hon'ble Tribunal Court in exercise of 

power conferred, may be pleased to direct the Respondent authorities to 

pay the due subsist&ce allowance to the applicant as admissible under the 

provisions of Rules, FR 53 in compliance of the said letter No. CSB-2(6)/93- 

Labour, dated 07.05.97. 

Matter not previously filed or pending in any other court: 

The applicant further declares that for non-payment of his due subsistence 

allowance by the Respondent authorities inspite of the clear direction of the 

competent authorities, as admissible under the provisions of Rules F.R.53 of 

the Fundamental Rules and Supplementary Rules, the applicant had to file a 

Writ petition before this Hon'ble Court, vide - C. R. No. 417/97 praying for 

his reinstatement in service or to pay his subsistence allowance. However, 

as the reinstatement is not 	permissible under the provision of law, the 

applicant was verbally instructed by the Respondents to withdraw his said 

Writ petition giving hope of paying subsistence allowance as per provisions 

of law. Accordingly, with the hope of getting subsistence allowance from the 

Respondents, the applicant filed a Misc. case for withdrawal of the said writ 

petition , vide - Misc. Case No.1008/99.and on the basis of said Misc. case 

the Writ 	petition C.R. No. 417/97 was dismissed on withdrawal, vide 

Judgment/ order dated 13.09.99 passed in Misc. Case No. 1008/99 and CR 

No.417/97. Further, the applicant filed another Writ petition before the 

Hon'ble Gauhati High Court, W.P.(C) No.889/2009 praying for payment of 

Contd. to. .p/8 



OR 2009 

8 L.  pat enC w14a  

subsist.nce allowance as the aforesaid 	criminal case is still pending 

However, the Hon'ble Gauhati High court as disposed of the said writ 

petition with a direction to the applicant to approach this Hon'ble Tribunal on 

9.03.2009 and now there is no writ petition pending before any court except 

this one. 

Relief Sought for: 

It is, therefore, prayed that your honour Tribunal 

Court would graciously be pleased to issue notice / 

Rule, call for records, calling upon the respondents to 

show cause as to why the Respondents should not be 

directed to pay the subsistence allowances to the 

applicant during his uflder suspension period under 

the provision of Rules F.R.53 in compliance with letter 

No. CSB-2(6)/93-Labour, dated 07.05.1997 

(Annexure-C) and after hearing both the parties, 

pass such other order, or orders as your Lordship may 

deem fit and proper. 

Interim Order prayed for: 

The applicant have not prayed for any interim order in this 

application. 

Particulars of IPO: 

(a). 	I.P. 0. No. 391O313  of Rs50.00 dated i6. 03.20 

(b) 	Date: iIO3IV3O3 

© 	Payable at: G.P.O., Guwahati- 1. 

List of enclosure: 

As stated in the index. 

(Verification.) 

Z" 

Contd. to P19 
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VERIFICATION 

I, Shri Mani Ram Nath, S/o Late Hashi Ram Nath, aged about 

39 years, Service by profession, a resident of Dakhin Bordol, P.O.- Bordol, 

P.S.- Rangiya, in the District of Kamrup, working as TSFW, Grade-IV in the 

Office of Director (NE), Central Silk Board, Guwahati , presently residing at 

Dhyan Singh Mansion, R.G. Barua Road near Assam State Zoo, Guwahati-5, 

in the District of Kamrup, Assam, do hereby verify that the contents of 

paragraphs .........................to .. .believed to be true and that I have 

not suppressed any material facts. 

AND, I sign this verification on this téth day of March, 2009 at 

Guwahati 	
'~ n/L- 	1?,,m A 

Signature of apDlicant 
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a 	IZLI.TR 01' TXTILE.S GQfi OF Nt'LA  

o 	 3 	Dated: 

, 	
L-1E..LLLi 

S ub Con crsor oi Cau61 Lbourrs in to 
(,4 	Td Scaic. LabouLrs - egrding. 

--H - 	 :-:• - 	 11 7 
.. . 	

/; •• per C.O. :ictt(.?r No.CSB63 :(19)/92ES_(IIi) Dat d; 

 ab 
me 

____---- Casui1 'a rd', hatiyeri~tl.i MW?, 
13/4 Un:t 	_,{ s 	 /— 	 is herc 

iCTtL.. .ttid 'appointed ao T -rC S cc.1C Lthourer We f.  

; 	

U c 	y sc1e of Rs bOO-1O--/OO PU. 

Desid&rx pay bc/zhc. is ent.t1cc3 for the £ollowinçj 
• 	• : 	• 	• 	 . 	. 	 . 	. .. . 	. 	. 	 . 	. 	 S  

	

S. 	fac1Lties, 
. •.••.. ..-.....-.. 	 A11owane. on basic pay •t par wi1 	• 	S 	 •S  

	

f 	Central So,t. "ëmp1o'ee. 	 - 

I'edica.i. allowances at auniform ratc of Rs 30/- er 
TflOflth nd 	will also be Rs 30/-per month. 

l(orio) day Z L. w'th 'wages wi11,bE. allowed for cach 
corv1eted22 cays çf cortinuou 	crvicc. 

5 	 4. 10 d ays, sick 1eve will be rantec3 wihpermiion of 
the appointing authority '.'ith wages in a year. 

5. dorrznjT&Ls will also L allowed 12 'weeks materui.ty 
wit -  w o go s .  on producLion of hcdj.cal Certificatc. 

40  
1CTQ(N_1'J 

I f 

(.rpy 	to 	: 	, 
.: 	: 	 : 	

'• '' 	
. 	I 

• .1. Thc: Mnbr secre ry,CSB,!3angalore for his kind infoz-
:ioii. This h3s rf('rcncto'C 4 O,j.ttc•r flo.CSB_63(19)/92-1S('LLI) 

hatcJ.1510-92. 	. . 	 . 	..................... '.5. 	 5 	
5 	

5 	 ' 	S 

2. ih SW/olc ot .StiP,P3/p4 Units 	(tL' 
LOL information & nccc  - sarv actio'. it .s requested to 	thc 
uclosd oriin1 	mDrdu to the. c.oncerne&;labourers. 	formal, 

J oining rc.port shouvg datc. of joi -urv as TSLs i.e, the datc. ot 
ouvc..,  rsion rry be obtaincd F rdrn th'coperic.d lours & fonardd 
hc. all to this office or rE..rorc Thc salary ot TSLsof his unit 
.i - g 	cprcd ard1trr.tLo £_jn, 	ii ,cudahti w 	f 

•- 	'..dc "I 	O!OIt ' ('C WrjC bi 1j& ) 	. boircrs 'who hive bcLn con- 
A 0 PL 'r iv no x prca U at,  hi/h._r unit. w,c.f. 60 1-/y'-_!2i 

-(A 	
'LhC n.or Lnl u3- tc L ttl. r: it 	f the TSLs from  

n y c 	 do;thisoiLcgu1rly.....'..'....-..... ... 

7 	 3. 	y Liii StCLiOfl f o r .  i rifo rnton & nccessar acton. 
S 	 - 	 • 	 - 	- 	. 

-- 	 -L,PJ/P4 unit S 
 

• 	—,' 	... •- - . I. 	 - 	S... 	 S 

:it:h dvi:c to L ij... 	01 th. I i 	S c 	- Lc.UOULCLS 
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/T[ 	 CENTPAL 31LK BOARD . 
'1 	- 1Tf 	'I 

• 	(Ministry of Textiles — Govt. of India) 

I/ 	 : • _ - 	 .. ' 	C.S.B. CopIex,. 

	

. 	• 	• f• 	j• 	• • 
T: 3U3Z, TTfTgIML 	. 	 .. 	•,.m._. 	 !• 

M. Layout, Madivala, 
.. 	 ' 	% 	 ... 	 3angalore - 560 068. 	.. 

1j - 560 068 	 uwaat''tI 	 • ¶" 

S • 	No.CSB-2(6)/93Labour. 	. 	:' 	• 	 oatedOi.O5. 1997 

TheDirector 	[)1.E.) .. 	. •. 	. 	. . 	.; 	., 	. 

Central S1k Bqrd,.: . ' 1? 	• 

G S Road s  OPP Kamrup Flour Hills, 	tt*T) 
P.O.Dlspur, 	. . 	. 	.. 	-. 	

•':' QU'rihOti - 761 O°SL  

Sir 	 — 	.------- 	- 
..: 	: 	Sub: 	Arroat of Sflri..ionfram Nth, Time Sca1eFarm  

WorIer. MSDP GUWAHATI -regarding 

- 	
I 	am 	directed 	to • refer 	to • 	your 	1etter, 

. . No.CSB/MSDP/ 1 /1/193/93/Es/pF_HRN/1207 dated 08.07. 1906 on 'the' 

.. subject cited above and to corvey approval o 	the...comp e t en t 
S 

 Authority 	to 8u8pend.Shrl.Honir:ans Nath, ..... rTSFWV. HSO,-',Guwahati. 
pending en ulr 	from the date imentioned 1n the order [on1y 
prospectively) & 	o eep away trom work by paying Subaistence, 
Allowance •89 per Rule B8 Indicated below 	The Order 	of 
suspension may,indicate the reasons for suspension 

• 	
a a] 	When at worIcmanjs suspended by an employer pen d ing r 

investigation or411nqdiry the employer has to pay •to 
such workman the subsistonceallowance at the rate of: 
50% of the wagaawhjch the workman is entitled to 

i 	. 	. 	lmmed1at.ly' precedlng'the date of eusponalon for the 
first.00day. of 8uOp41 1ninrl; and 	.. 

I 	

I 	 S .6 3 '. 	 At th 	rate of 7% of such wages' for the remaining 
period ofr suspension, if the de)ay in the completion of 
disciplinary proceedings against such workman 10 not 
directly attributable to the conduct of such workman 
However if the Inquiry is proIoned beyond 90 days for 
the reasons directly attributable to the worker the 
subsistence allowance shall be 1/4 of the wages for the 
period thereafter. The said position holds good in 1. 
case of criminal procedjnga also 

The reasons for dela)L at each stage may be reviewed 
from time to time byfol1ow,ng up the pending Court 

• Cases and Susjstence allowarlce at the above rates may 
accordingly be paid 

Further to &tato that3he said Worker may be Informed 

	

çemain in the Headquartero 	that ho should not leave the 
.:I...iarters without permiseto,/ofthe Officer-In-charge nd also' 

X
. T1hould be asked to prodiiice non-employment 	CorE. 1 I' icate 

'irning subsistence allowan4e. 

p12, 6681513, 6681514, 66801,. 	
4 6681511 	.i• 	 2 	6825 e' 	OI I  6bdi, OG1 (O**7Q1 4OC7OO, , 	,. 
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Continuation shoot .......... . 

1 7. MAR 2009 

	

• 	
•, 

 

Tuwah ai t~ Bench 
, 2 	: 

Ifl.COflt 1 nuation "tthj8Offce1etter No.CSBL2(11)/97_ 
Labour[Law] dated 21.04.1997., It. 1sstated that Shrl.Honir'am Nath 
vide para 5ofLW.P.No.441/975 allsged that he is a Govt. 
servant. In this: connection,' It may be made clear to the 
Advocate that Shrj.Monjram'Nath is not a Govt. Servant and: is 
only a Labourer to : 0m the Government of India's Central Civil 
Service [Classifjcation, Control& Appeal) p1985 willhnotIapply. 

Action 	aken asiabovemay be intimated to Central 
Office from time totime 

Yora faithfully 1  4, 0  

4 	 [K \ MEENAKflT 	

— 

• •;

, 	

ASSISTANT SECEtARY [LAW] 
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•rn 	ii. 

/ 	o 	n t.., 	 cs o je 	 un wI 	copy 	it ol mIeIg over h6 

.1 	 . . 	
•iI1ti •'(". 'H 

Ui. Copy 	 Jai .:( 	 .I  
•A4 	 wc ror.fy  for d.tiv. 	Copy o Io 

• 	
I 

:z 0 o;~ 
GAUHATI FUGH COURT 

(I ith ( uui 	sl ALuI N 	\1 Zlla1) , \1 ati 
i\runadhal Padcsh 

(LVLL AIPELLATE SItE 	 — 

ri 	MR 

Gvit Rule 	
1 1, 	 1)OU tjj  A.  

Alspellaw 

- 	 . 

Qp piIe...p.tr&y 

A1PIl.tut 	 . 	. 

PCtitioncr 
-S. - 

I 

IG1? ifIl1jru. 

• 	---1.----.. •• •— 	-- —. 	 I I. 
.....--.-- 	—------ -------.-------------_ 

by Offli:ri I M 	 Scrj&I 	 Office nqs, rocu, 	kr4 i;t l' ucSint 4O. 	 a
. 	 wills iiDiiur, 

i±ti_LLL __ 
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r =ve nil  cl  uvThla 

- IN THE MJTTLR OF t 

( /
) 	 Cvi1 Rule No 411/91 

Shri MOni Ram N3th 	... Petitioner 

-vs- - 

- 	 Union of Indlo & Orz 	.. 

...-,... 	. 	.. . 



-I 

•- .••..'.•+............................... I 

2.009 

	

H 	 0t Bencj 

	

LL 	ç4 b1,i PiP. 	CL. 	iiLjLS. 

IIrd 

 

il< Ctioudb ry, 

or. he petitioui.r. 

This !C C.ie has in ti1(A LQ cih- C7  

	

Mj 	Case is i1oweU (iU Civil iWl U0 

• 	i/7 	Juiit •itL1 	fl wi Ltir',ij. 

Superintendcrt (Copying Section) 	. 
Gauhati High pourt 

(5, 	. 	Authorised U13 76, Act 1, 1872 	. 

( 	. 

.., \ 	
.(• 	 .• 	

7 
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---------- 
IN THE GfUHTT HIGHCOURT 

(THE HIGH COURT OF 
MIZORO & ARUNACHAL PROESH ) 

CTVIL RULE NO.4 17 /97 0 

Mani Ram Math, 

o fDakh  
P.S. Rnqia, Djstrtct_Kamp. Petitiofl. 

.-v s -. 

1.The niOfl -O 	India, 

reoresi l en ted by the Secretary to the 

overn\rnent of Indi,fh9try O 

T ex tié,Neu_0 d1ht 

2.The Member SecretarY, 

Centrl Silk Board, BangalOre. 

3The Director (North E9st), 

Cntrl Silk Boar, 

Zoo X 99  Road, Guu3hati 24 0 • 	..... 	Respondents. 

PRESENT : ---- 

THE HON 	MR.DUSTICE 

For the Petitiofler :: Mr. B.K.5harma, 
Mr. M.K. ChoudhurY, 

Mr. P.C.Kalita. 

'- 

U 



; 

17 MAR 2O 

For th e  Respondent :: C.C,S.C. 

Dr. (Ms)S.Rahmn,Acvoate. 

(V 

DATE 	ORDER 

i,q,gg, 	Heard Mr,, l'1K,Chudhury, learned counsel 

• 	--f-or....the...oeti-.t..i.OrLer. ............ 

in view of the order passed in Misc 

Case Nr. 1OO8/99,this writ petition stands dismissed on 

withdrawal. 

Sd/—A .K.PATNA TK 

3 liD GE. 
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The Oirector(Nort).uot) 
 C,ntroj Silk Ooord, 14' 	 , 	.. *3\\ 	SI 

	

I 	Miniotry of Iextilon, Govt.fiIntjjo, ' 	. 	 . ,. 	'h 	)! 

	

I 	 G.OerUO1Road(r Stetj' o ) 

 — _r•L_OhO 	:), 11-c- ? 	 0'? 	11)1 	I 	' 	

) 

	

-.. 	239 	• 	 \ 	
I 	 , 	

.4 1 	 ,'.. I  

	

. •1 	. SubI_tDj3mjo0oj or 	 1)
my writ potjtjon NO.417/97. • 	(• 4Ii preyer for X'celigocjtimpnt in ,  C5U tt1reof.-ri,g. 

' 	

•••• 	 .. 	 . 	 . 	 ., 	 . 	 ,.I...  

rJulatat 	 thQ ..)q.rourta. inform YOU tta t th0 ..writ"pei titio 
tadivij. Rule vide NO.417/91 fiJ.d by mu hee boon withdrawn and dinmie..c$ 1 - by the GuwoI,e'tj High Court or, I23.U999. A Copy of thø .tIonourbleIjjgI1 Courj 	,

1.ardor dated 23.U9.99 i o  encLoed ho-awith for.your kind porueQi. and 
• 	 •: 	

I 

Further, it iOatatocJ that quiten long time! have bean 
atIffaring from in e nto

l ton0jo end ogor/ due to unawoiciabin family diepute 
for wIjc.th I rcmjt,d obaar,t! from my 1,1idutieu. 	 ,. :.1 	•'. 

S 	 U 	 I 
In th3.e respect, I' am to °aaure that I shell notxepust 

ouch n.tok in future and cbjd byejl rules & regulations of thu Cente1!ft 
Silk Boord, which may kindly'sbe eauod, 

 

	

• 	 -: 

That Sir, I on1ujij.j,jg from a Very poor f°mily and thsra, 
io . no income acurca in my family . 	 . 
• 
	 •.•; 	 _:• 	 •• 	 I 	 - 	 ,. 	

. 	 f;- ......... • 	there fore, reiluce b your honour to kin($J,y Conoider y 
canu oympn Uiicniiy and allow .1tio  to contjnue an TSFW in MSDP, Guwatieti for. which 1 aholi roméin ever grotoful to you. 	 . 	. 

TIinkingyou. 

	

• 	: 	. 	I 

Youro faithfully, 	. 

( MAN! 8AMNATh ) 
1.s.r.w. 	.. 	 . 

,p __ t ! 	 cso, msup, IIQ,GUbAIIAfl..5. 

	

Enc" 	y 	 -• 	S 	
jI 

I 	 H 

• 	 . 

_______________ 	-S 	 -..................--.• -S 0; •• 

: 1 	 • 

L 
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, 	 F. A. ROAD 
IIIACIIKHOWA 

B 	 pl6 
61  

To 	

DateO$ /O&2O0i. 

he irector, 	.. $iL board, 
•, D6MQflsionS, 	°° 	- 

TOW  your letter No.CSB/M51h/1,h193h/93// 

Dated- 20.6.2001. 

Sub 	
niraw Nath- Ys- Union 

of India & ors 

W.P. No)17/97 (Mo 	
.) 

... 

Wi th  referefle! toYOUr 
i ter 

mentionOd above dated 20.6.2001, 

ke to inform you that 
on the afoiesatd sub8Ct matter, I would li  

I had alredY given my 'egal 
opifllOfl on the 

rein3tatemt of Shri 

Maniram Nah a TSFW. '. 	 ...... 

	

sti 

	

nath had ujled a Writ 
ptitiQfl in the Uon'b16 

 UICb Court 	bor6d 

as W.i'. ~i7/97 for th
e reinStatemt in serViC$ as well as foi' 

payment oiHhis salarY. Now that Shri Nath had withdrawn his c'•$ 

in the HonlblO Court and Vide order dated 13.9.99 passed in Misc. 

0a0 No,100B/99 the W.P. o.17/97 has been 
dismisSed. On withd1aWa1 

erGfore, the case of Shri N 	o the applicabilitY of ath may be taken  i
nto  consideration 

for his rcinstatent in serViC6, subet  

: 	

the rules of Central 83.Lkt toaxd. 

Thaiikillg YOU, 
 

I
\. lours faithfLlY, 

.i 	( 

	

; 	

( 
 

DR.  (MS) SIJAHNAZ RALIM.P 
ADVOCATE. 

.5 	 . 

II , 	 -  

H 	 . 
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Cb. 

MUGA Sfl4KORM SEED ORGAN].ZAT1( 
cEN'J1?AL SILK BOA. .i1) 

Mini try dc r tjiI : Govt. of India 

220 468'ó9 	 S 	

, Mansion 21 floor 

fax :2200168 	
i.cBaruah ,oad 

Etria//: 	
6c,wakati 781 005. 

NQ.CSWMSS1'1 93l)3 . SF*MN1 9 	
Dte.21 M2.2007. 

0 I (1(('' NOTE 

7 I 	ii I 	In 	1ifl N tk I I' W 	'fllOfl ol 

tnd 	;ind lie1 uI': th 	ionil 	I l.i.ngh Couit of Guwahali- 

( rC41'diflg. 

With vcfernce to thci ubjcct cited a1)Ove ShriN.laflhI'm Nath, i hevehy 
adviscd to furnLsh the cictaited dispondi ol: the esc indicating tii clale.winC cvcn$s supçortcd 

by the docuinent5 to 
consider -thpropoI' r r instatemeflL order passed by i1on ble Hi.h 

('ourt to thin offic6 mecliatoty for tain follow-ui) action. 

SlIti 	 ","Ali  
\..il1:-Dakhifl l3üjL 
P.O. :-Uordai 	S 

K.anrup AsSarn. 	S  

(A. G.  

Mst. Ditsacto1' (A & A). 

,,4OLate, 
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oirci Millisirk, '' I i. 'SUIt 

VIAAR 

i.  rm,9 OlO (W' - 

1L'MHN NDUM 
".5 

h; Si1liOT  , 
	° i 

(II U COj' 	•ItII)'S'U( 	I(I I I'I 	n'.iit c1 	itft 

S 	
Ifl tvI'<. 	No. I 001)9- 	'. 

Shri Mimi liui Nt1i, 'I 5 SFW isl ildvisc(l io submit it copy  

us:e I h ti : 	1-lIgh Liutt of GuwiiIti in M ke. 	No. I (tOX/ 	at the eu;iic;t. 

'5S 	 5 ... 	 .. 	

0 	

•s.../ 	 -./' 	
I 

I) 	I)Iu.LtoI (t_A 

• 	10' 	. 	 S  

Shri M , ni Roin Nath, •1'SIW 
' 	(Juwal tiS. 	 S 	 . 

Ii: 	S 

' 

S 	 S 

'S 

r. * ..S 
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/CentrsAa  

/ 	IM 003  

?U  WWS I 

ha" 

UWAh 

ANNE) URE- )< 

(TYPED COPY) 

Dr. A.K. Choudhury M.D. 	Visiting Hrs. Morning 7a.m. to 8a.m. 
Evening 5p.m. to 8p.m. 

Sr. Medical & Health Officer (AHS) 
Sunday 	Morning 8a.m. to 9a.m. 

People's Relief Centre 	 Ph 2471844  

Jyotikuchi, Guwahatj-34 

Regd. No. 7817 (AMC) 

Date: 22-12-08 
IN 

TO WHOM IT MAY CONCERN 

Certify that Sri Maniram NAth, Sb o Lati Hashi Ram Nath 

was under mytreatment since 21st May2007 due to his illness. 

He was suffering from Koch's (T.B.) abdoman, clinically, 

subsequently he de''elops Ascities and was advised rest till 20th 

Nov. 2008. This period of rest was essential for restoration of his 

normal health. Subsequentlyhe gets relief from his ailment and 

is fit for doing normal day to day activity. 

U r  
voc.a1 1 

Sd/ - ilhigible 

22/12/08 

(seal) 

I, 



cc 1  cr 'Aoaiaay Ij.D. \fsItng His Morning 7a.m. to 8arn / c 	 (Ails) Sinday 	g Jyotikuchi, Guwahati. 
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